CONTRAL ADMINISTIATIVE TRIBUNAL F RIN cImL By

NEW DELHI, A

‘ 'y
0.A.No. 731 of 1996 _ . \ T

Neu~ Nelhi: this the 37 day of JLne,Wﬁ-@

HON 'SLE MR, 5. R, ADISE,MEAMB ER(A) o

Pankay Nigam,

5/o Shri S.M.Nigam,
R/o 248, Doonger Mohalla,

Farash Bazar,
shahdara,

Delhi =110032 .....\pol’ catbhs

(By Adwecate: shri K.C.Mittal ).
Ve rsus

Council of Scientific &

Industrial Research,
anusan dhan Bh auwan,

Rafi Marg,
New Dslhi - 110 001 through L.
its Olrector Jenaralo ° oc-cooRBB{i'Gn";ilﬁitﬁ%‘

~(By A‘d\ncaté: Shri Manoj Chatterjes )

AUNCMENT

HON 'BLE MR, S. R, ADIGE MAMBER(A)

Applicant seeks compassionats appaiﬂm{ﬁ

on the denise of his father Shri S.M.Ni 2 Nk

Executive fhgineer on 6.2,95.

2. Adnittedly applicantf®s Fathep. 3 oft 33hing;
his wifg, tuw sons(including epplicant ) zng ‘.cjgg,-g%w; ‘
It is not denied that the daughter is mgscisd @md
lives separately and the elder son is gain’*‘u”‘

employed. Even according to spplicant's gun g

')Krlr._,

respondents disbursed dues anounting to &, 7, 0% 3

Lotk

( respondents themsel yes state it uas %,7,3 }.Nha}’

as full and final payment of duas of thg ;jae:c;%gae

Pesides gross pension amounting to %. 3200/

s M

3. Applicant in Tejoinder

respon dents

has anph a0l 8 o1

wile rej ecting -appl:lcant p?”‘/’a

grant of compassmnate MPppointment in ths be 25\”9”"\“:*




-2 - \%w

of the sbove sums said to have beendishursad, 4id

not take into account the ligbilities incubesd =3
a result of uvhich applicant =nd his mothor have ~ Tk
loft with only Re2.5 lakhs from yhich alco ch?:-si:rff;‘)‘
expenditure will have to be incurred for various | |
social and family obligations, Applicantis ccu":::l

Shri Mittal thersfore prayed that respondentc bo

directed to reconsider the matter as per ralgisn® -

quidel iries. f

4, In U.K.Nagpal Vs. State of Haryana & Cry, .

and connected case JT 1994 (3 )SC 525 the on'bla i)

Supreme Qourt has held as followus:

"o+eAs a rule, gppointments in the publiy i
services should be made strictly on tna
basis of open invitation of epplications
and merit.... Howswr, to this gatesal o
sesesee thers are some exceptions cavuad
out in the interests of justices =nd ...0
such’ exception is in fsowur of tho
dependants of an employse dying in. Bamized
and leaving his fanily in penury sng o
without any means of livelihood ..  ivo
whole object of granting comp sasicnntsy
employment is thus to enable tho Panidy
to tide over the sudden crisis. The
object is not to give a membar of sueh
Fanily a post much less a post foxn poot
held by the deceased. 'hat is further,
mere death of an employee in hamass ©ax
not entitle his family to sush soureg
of livelihoods, The Govemment or the )
public authority concemad has to arsaing '\
the financial condition of thg Fanily o¢
the deceasad, and it is only if i% is »-%
that but for the provision of amploynng,
the fanily will not be able to mast tha
crisis that a job is to be offered to
eligible member of the family, @

T
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5. Even if the social and family obligaiinng

a ) 3
of the applicante were to be considered, merifastly

it cannot be said that thg applicantts Fenily in

penury, so as to yarrant grant of omp asaionats

72
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appointment in the ~present cas

6o Under the circunstance, I sog no

reason to disagree with the conclusion of tho
respondents, that this is not a fit cace for
grant of comp assionate appointment. The 24 f‘m.ﬁ: \‘2'

dismisseds NoO costs.
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